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(Shri K. K. Shah]

perience of a selflessly devoted career
but your rare acumen of justice and fair-
play. On our part, I wish to assure on
my behalf and on behalf of Govern-
ment that you will have our fullest sup-
port and co-operation in not only up-
holding the privileges of each individual
Member in a just and equitable manner,
It will be our endeavour to judge each
issue with sobriety and in national inte-
rest. Needless to assure you that we shall
strive our utmost to accommodate
every point ol view.

May I once again extend to you our
warmest felicitations.

RE : ALLOTMENT OF SEATS

SHRI S. N, MISHRA (Bihar) : Mr,
Chairman, Sir .

SHRI BHUPESH GUPTA (West
Bengal) : Sir, can he speak from this
side of the House?

SHRI S. N, MISHRA : I have already
applied . .

SHRI BHUPESH GUPTA: On a
point of order, Mr. Chairman .

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : T would like to
know whether a seat has been allotted
to him? And if so, what is Mr. Gupta’s
objection?

SHRI BHUPESH GUPTA : Will you
listen to my point of order? Mr. Chair-
man, my point of order is this, (/nter-
ruption by Shri S, N. Mishra) He has
come here. He does not obey you even
after you have asked him to explain.
However, my point of order is this. I
am not fascinated by any seats .

SHRI SUNDAR SINGH BHAN-
DARI: You can as well go over to
that side,

SHRI BHUPESH GUPTA : Where
we will go I do not know. I have not
gone anywhere. Mr. Chairman, kindly
listen to my point of order. Mr. Chair-
man, you are a jurist. First of all. the
rule of the House and the convention
of Parliament is that the leader of the
major Opposition group has his seat
next to the Deputy Chairman’s, and

when the Deputy Chairman is not there, |

by matter of courtesy, sometimes he
occupies the seat next to him, Now, I
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find we have no Deputy Chairman.
Mr. Mishra is sitting in_that seat. Surely,
he is not the Deputy Chairman,

Secondly, Mr, Chairman, we do not
know if you have recognised a group of
Congressmen as the main Opposition
group. My friends now belong to, what
they call, the Syndicate-Jan Sangh-Swa-
tantra axis. They are sitting there .

oft dax fag Wy : A9 @ uw
AR 9 AT 5 owr sqd gAEy
Iz @12 g &1 & af 3% st gqurT A Fg
WELT AN & | AT (A SN g 9 Aadedy
§3g ?

SHRI BHUPESH GUPTA : You are
the Chairman of the House, If you have
allotted him this seat you wili say so.

If they have taken the leave of the
House to sit as a separate group, then

' we have two Congress Parties in Parlia-

ment, one sitting here and the other
sitting there, It is unheard of, There is
defection, Defectors cannot be given the
status of the main Opposition group.
They did not win in elections. That is
the constitutional point. You can flout
the Constitution if you like. Elections
are fought on the basis of party tickers,
party nominations, We find some
Congressmen have defected from the
Congress Parliamentary Party. Now they
want to sit here, How can they be
called Opposition? Mr, Chairman, 1
would request you for our convenience,
let Mr. Mishra and-his followers wear
black kurtas and black sarees so that we
can distinguish them from the rest of the
Congress . . . (Interruption by Shri
J. P, Yadav), They should explain whe-
ther they are in the Opposition and yet
claim to be the Congress Party. They
have defected. Unless they form a new
party I cannot understand their claim.
He has not formally disowned the Con-
gress organisation, He was the Deputy
Leader of the Congress Party only in
the last session. Today I find him in
the Opposition claiming to be the Leader
of the Opposition. T should like to know
in what capacity is he here. (Interrup-
tion by Shri Dahyabhai V| Patel) He has
joined the Swatantra-Jan Sangh group.
It is good. It is good to see you all
hugging and sitting together. T am not
concerned with it. T am presently con-
cerned with the constitutional part of
the position. Unless Mr. Mishra clarifies
that he does not belong to the Congress
Party and has formed a new party . .

SHRI C. D. PANDE (Uttar Pra-
desh) : Sir, this morning when I entered
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the House I aske | the Secretariat office
whether 1 could sit there. They said
they have not been able to make
arrangements so far, They will do it
today or tonight, they said. In the Lok
Sabha they mad: immediate arrange-
ments . . .

SOME HON. VMEMBERS : No, no.

SHRI C. D. PANDE : . . . We have
given notice and it is for the office to
make arrangemer ts.

sfi TIRATTE : (IR NEW): F AF
CCInUNE TR i CHB S T
F[AT AEA EF TR TEF TEE
orn | 9T MU gET IR 9
ATST 93 @I & | FIIF e 7 FIH1IaT

fegorge faam, &Y 11 AL #v ST |

A wHET FieEEamer 48, i gfea
e FIAG FT TIAY JFAAT T gFUA
FLATER | ¥ ST Amgan g 5o
FS  Fow aife M 9Tl &3  faew
g 5T fF =N faw s ofoamad
qrel ¥ e % for 1w W age
ATH Y I I | FEE  AWETESEA
Fag wam fmt e i gaade
FL A TE | F@ FUG oA qrey
T g qaw frer & f o fusr o s
T 65 AT FUT qHAATAZA AIE
¥ e w1 g W@

U S AMATE 7 AT FYE AGY A
g & gafen s s e e
T I AAT & |

MR. CHAIIMAN : Let me answer
the point of order raised by Mr. Bhupesh
Gupta,

Y AN ¢ =G, A I FA
Q@ AT A T

ot waafa : T AT aTT DY G THA
Il AT R qaE ar g

SHRI A. P. CHATTERIEE (West
g:&)gal) : Sir, I have got a point of

(Interruptions)
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~ MR. CHAIRMAN : I received an
mtimation that a group of hon. Mem-
bers of this House wanted to change
their seats and have seats together,

SHRI SUNDAR SINGH BHAN-
DARI : What did they call themselves?

SHRI BHUPESH GUPTA ; What did
they call themselves?

MR. CHAIRMAN : They
themselves a group.

SHRI C. D. PANDE : Not a group.

called

(Interruptions)

MR. CHAIRMAN : I have not yet
decided the question which seats should
be allotted to whom. That matter is
under examination, And under the Rules
an hon. Member has to speak from his
seat. But tomorrow if the seat is allot-

ted, he will be entitled to speak from
there.

SHRI BHUPESH GUPTA : To-day
he cannot.

SHRI S. N, MISHRA : Sir,

(Interruptions)

SHRI BHUPESH GUPTA : They
are to be treated as an independent
group. An independent group is not
given the -highest status. In Lok Sabha,
there is an independent group of 50
Members, but it is not given the highest
status,

MR. CHAIRMAN :
wants to say something,

Mr, Mishra

SHRI BHUPESH GUPTA : He can-
not speak from this seat.

SHRI S. N, MISHRA : I have been
permitted .

SHRI BHUPESH GUPTA : Are they
a party? . .

(Interruptions)

SHRI ARJUN ARORA (Uttar Pra-
desh) : On a point of order.

SHRI A, P. CHATTERJEE: On a
point of order.

SHRI A. P, SHARMA (Bihar) : S,
you said just now that hon. Members
should speak from their seats, There-
fore, Mr. Mishra should speak from his
seat and not from there.
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ot e : o, & AR
T A G AT AT A AT
g O ¥ T F H0 | G 0H @R |
T sw T HT AIST &7 gerang @ fel
g | IFA I IX AT GG ATE ATST
W g Sud 3o & 8 el T Ak
H gA AW B GrAT ATMEd | w9 a8 8
fr dudtg sgae fag @@ & W= &0
dgag & ange fqa o asifas arfear
gt § F oYY IEHIEATd T @er FIAL
g AR T aXg A NI AT AT WEf
F fege ) qAFR d & M7 fww mferr-
He v st i g qIen A Ay
qref T a<E ¥ FA FLATE | 9g it
A MY E | FHIUF TETF 94T FW0-
#1 foge fenm A1 wtgw wdl § wAw
F foar § fo fadt gfam age wit . ..

f waafa ;a8 FIE @TRRE oATH AT
T

ot TR ¢ SHE TR 9 Fa
el Fmsmm o A A g

[ RAJYA SABHA ]

AF GNT F 65 GEATHT geeg AR q&T
qIT & 46 TIRIAT TIET AT ST
IAT T AW T TS | T AE q
FA 5T A UF hgen frar § 1 ar
# ag ST AR g fFosma z@ dea
Y WA AT TG

MR. CHAIRMAN : Please state the
rule under which you are complaining.

it TSATIAT : AT CATZE AT ATET
R Ry rag &R
# Fw qE § Wik 9T & W ag @
g fF ewaim adf § | o9 z@ gaw
& feqrge F2w \ wh & @
frqeq s wmgwr § 5 o= qaw &y
qgar fearss &% forar smo o

ot vt : o 5w w & warh

TE W® & dg Faard | !
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W USARTY : Tq @T3e 0T AT
g 8 % @ 9 & 65 grariag geew
A TSI qT F 46 qEAIfIT aIE A
TR § P 7 g 0T ag g A

F fawmg a2 1 W vy T oaEr
F T 4T g AR qT TH AT F q19
T FTE A& AF A = § R
Y BT AW AT SWE &7 AT Agr &7
AR I g & N I saEy
Vg A TR | SEAT Ay FEr £ s
foor < g & 7Y v @ &, & awean
g % ag aifariied sww € amrar

g

MR. CHAIRMAN ; This is no point
of order,

oft TUSHITIAT : IO 3T H o7 o
a0 fog St wRE ¥ awy fAww o
g 1 qTT I e § st ¥ Ao A
g 3 &S oY

SHRI BHUPESH GUPTA : Sir, I
want your ruling on my point of order
because it is a serious matter, There
should not be any violation of the rules
of the House by some defectors.

SHRI A, P. CHATTERJEE : Sir, on
a point of order. My party is least inte-
rested in how the Congress is splitting,
I am not on that question. I am on the
question that felicitations were being
given by Mr. K. K. Shah, Leader of
the House, to you. As far as those felj-
Citations are concerned, the recognised
Opposition groups should alsp partici-
pate in those felicitations to the Chair-
man, I am very sad that at the time
of the felicitations this unseemly contro-
versy should arise and should have been
allowed to arise. Therefore, my point
of order is exactly this, that as long as
these felicitations continue, you will
kindly, Sir, revert to the practice of
allowing the recognised ~ Opposition
groups to rise up in their seats and join
and participate in the felicitations and
not create any controversy by calling any
group which has not yet been recognis-
ed as an Opposition group. 1 have
personally no objection to their being
declared an Opposition group, but this
is the point.
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SHRI S, N. MISHRA : Sir, . . .

MR. CHAII'MAN : Please go to
your seat,

SHRI S. N. MISHRA : I will have
my say before I go there, I want to
make a submi sion with regard to this
very point,

MR. CHAIFMAN : From your seat.

SHRI S. N. MISHRA : I have to
make a submission,

MR. CHAIRMAN : I have ruled that
until 1 allot seets . . .

(I werruptions)

SHRI BHUI ESH GUPTA : This seat
does not even selong to the Opposition.

SHRI LOKANATH MISRA
(Orissa) : Sir, let Mr. Mishra make his
submission.

SHRI S. N. MISHRA : Sir, why
don’t you hea me?

MR, CHALI:MAN : I will hear you
from your sea'.

SHRI S. N. MISHRA :
point of order.

MR, CHAIRMAN : But you will
speak from yoiir seat.

SHRI BHUYESH GUPTA : Let him
go to his seat,

MR. CHAIEMAN : I have given my
ruling. I have decided that until I.. . .

SHRI S. N MISHRA : Mr. Chair-
man, you are 1ot listening to my point
of order. I a11 on a point of order. I
requested you 1t the time I met you for
a separate sea’ and you did not object
to that, I woild like to make it clear
to the House that I submitted to you
that I would he occupying this seat.
1 repeat, I submitted to you last night
that T would t.ke this seat.

MR. CHAIEMAN : T have not yet
allotted this seat and until I allot this
seat, the hono'irable Member will speak
from his seat and raise his point of
order from there,

&Y TIFATTIIO 2 FTIY FZT TR TH
g facht 8, s e o qEE T

539 R. S./69

I have a
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AT | TE AT GI AR | H Ig STy
gt g f5 99 faw St Y ooy A1
a1z gare @ Y & K wE @iz @y
Rl 75 A W@ 9 awE afa
F P AN wET & S¥Er e vare
g A, e fFrg @ ¥ 9 a9 ?

oft qwrafa © 9 qTEE AqTE TS I
T T a1 9 saw fewmse v §

H THARAW : I A A A
g, AT wfaw faege Tea g

sk gt : o A g TR B
Tl Ta g )

S SIS S FwEr fE
ST FIE Wi Agr § a oY qard £
ITH dle A Er g 7

ft grafe : ST e adt @ S o
oft |

(Interruption)

SHRI BHUPESH GUPTA: Mr.
Chairman, Mr, Mishra has not gone
back to his seat up till now,

MR, CHAIRMAN : I have decided
that Mr. S, N. Mishra . . .

SHRI RAINARAIN : No. your rul-
ing cannot do,

MR. CHAIRMAN : Please sit down.
SHRI RAJNARAIN : No.

SHRI LOKANATH MISRA : Mr,
Chairman, I would like to submit one
thing. I have one proposition to make.
The point is this that there seems to be
a lot of heat in the House because feel-
ings have been roused on both sides,
and the Congress whatever way it has
split itself into, I do not agree with Mr.
Bhupesh Gupta's point view whether it
is a Syndicate or a Marxist Coneress. 1
do not take those into consideration.
Now the point is Mr. Mishra wrote to
you, indicated to you, conveyed to you,
in writing that he wanted a separate
seat—the seat he is occupying on the
Opposition benches,
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SHRI S. N, MISHRA : Yes.

SHRI LOKANATH MISRA : Now
conscientiously he cannot speak from the
Congress side . . .

SHRI BHUPESH GUPTA: Mr.
Charrman, you have not allowed him 1o
speak,

SHRI LOKANATH MISRA: Mr.
Chairman, Sir, please listen to me, My
only proposition is that the House be
adjourned. Let a reallotment be made.
Thar 1s the only way.

SHRI B. K. P, SINHA (Bihar) : Mr.
Chairman. this issue, in my opinion, has
unnecessarily generated Leat. It is noti
so much an issue of interpretation of
rules as it is a common sense practical
issue. Normally, you are right, Mr.
Chairman, that the rules provide that
a Member can speak only from the seai
allotted to him. But there may be a
special circumstance .

(Interruptions)
SOME HON. MEMBERS : No, no.

SHRI B, K, P. SINHA : Please hear
me, 1 do not want the ruling of illite-
rate people. I want the ruling of the
distinguished jurist sitting there in the
Chair. I do not want “No, no” from
others,

SHRI ARJUN ARORA : On a point
of order, Sir. Mr. Sinha, the peace-
maker, is himself not speaking from his
seat.

SHRI B. K. P. SINHA : No, no.

Mr. Chairman, under the rules you
have certain reserve powers to act under
certain situations of an extraordinary
nature, Assuming, Mr. Chairman, that
a very respected, a very old gentleman,
comes to address the House and if he
is physically weak and it is not possible
for him to come to the front, very often
he is permitted to address from the rear
seats.

SHRI BHUPESH GUPTA : Then 1
withdraw, If that is the case I with-
draw, Mr, Chairman, here is a Young
Turlf} of the Syndicate, Js he an old
man?

SHRI B. K. P, SINHA : Suppose he
comss. In many situations even in the
Provisional Parliament such Members

[ RAJYA SABHA }
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used to be allowed to speak sometimes
from the back, Sometimes they used to
be allowed to come to the front and
address, Therefore, . ., .

MR. CHAIRMAN : Please finish.

SHRI PITAMBER DAS:
would also like to speak.

Sir, I

SHRI B. K. P. SINHA : I have not
yet finished.

MR, CHAIRMAN : 1 have under-
stood your point.

SHRI B. K. P. SINHA : lherfore,
in special circumstances it is your right
and your duty, and if you think it pro-
per, you may permit a Member to speak
from a seat other than his,

MR. CHAIRMAN : I have under-
stood your point. Now Mr. Pitamber
Das,

SHRI MULKA GOVINDA REDDY
(Mysore) : Sir, I am on a point of
order. Under Rule 237 I agree that a
Member has to speak from the place
allotted to him. But under Rule 267
any rule can be suspended with the con-
sent of the Chairman .

SHRI BHUPESH GUPTA : Has it
been done? Move a motion for that.

SHRI MULKA GOVINDA REDDY:
I would like now to move that Rule 237
may be suspended and Mr. S. N. Mishra
may be allowed to speak from the seat
which he is occupying now . . .

MR. CHAIRMAN : I have not given
permission to that.

SHRI MULKA GOVINDA REDDY:
Please listen to me, Mr. Mishra has
already written to you giving the names
of members of his party who do not
want to sit with the Official Congress
which is now in Government . .

SOME HON. MEMBERS : No, no.

St TIFATIIACT: TCHTY T ¢

SHRI MULKA GOVINDA REDDY:
It is not proper and fair that he should
be forced to sit on a side with whom he
does not agree. And he has a right to
demand a separate seat,
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SHRI BHUPESH GUPTA : Have
you changed yoyur ruling, Sir? What
has happened 15 that?

SHRI MULK A GOVINDA REDDY:
1 have not ye. finished, I would also
like to know ajout the letter he has
written to you, the names of members
that are going o form his party, etc. It
is incumbent on the Chair to read out
his letter and we would like to know
the names of members who would like
to form that purty.

off dyareart 2y o (IA¥ MBW): =i,
A or ag fam s g f5 @ awa
S GIA IS TA § IT TAF F qATA
IS SFNIAF [ ST g AW
St ¥ IEAT R, 7Z GATT IIAT T EATAL-
fa & | QY AT oY & S ot 0 afiea
@ ARAIG FH AT AT g R U9 gard
I TIT IBT & F T g YA AT JAL-
AT H] T9TE 9 FT FTIIE FX W@ § |
49 9z gatd  HET AR 6 O SemMT
STAT 7 IS 1T qgr O, «fsT g S
HHT T AAE W ATHAGER | @
HiF OX IE FAA TGl I5T AL AT |

A T T g fF o wares q«
# ¥ g5 @ gz w3 9f7 9 H w.F o9
gar g afarc ggar & | WA gH
N g g cafge | AW I St A
o FT AR F4i g !

His loyalty to 1he country was question-
ed so far, his Ibyalty to peace and order
was doubted b1t now his loyalty to the
Opposition als¢ is doubtful.

(Interruptions)

SHRI BHUPESH GUPTA : Sir, Mr.
Mishra has come here between the Jan
Sangh and the Swatantra Party to pol-
lute the Oppopsition; he has come here
to defile the Cpposition, to disgrace and
debase the nanie of the Opposition. He
wants to divide the Opposition, but I
do not want him to divide the Opposi-
tion.

(Interruptions)

SHRI PITAMBER DAS: Sir, I do
not want to enter into any argument or
controversy wilh Mr, Bhupesh Gupta on
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this matter, at this time. Only the time
will tell whether Mr. Bhupesh Gupta
has polluted the Opposition or WMr,
Mishra has done it, (Interruptions) In
order to maintain the dignity of the
House I have now a suggestion to make.
As you know, Sir, a sizeable group of
this House has applied for allotment of
seats. I think we better adjourn the
House immediately, make an allotment
of seats and come back again to con-
tinue the proceedings.

(Interruptions)

of) @ fag Aaifet : (domw) @ F
T ¥ T3 AT Ag ITEIET FEW T8
uqq F 919, TOd dR 9T & ar R
ATT T qeoag IIU a<F gl J1EY |
UF & OXH WL M AUAT qesAg B
TIHT FL AT AT IT F AL AN BT A9
qIT FZT FT AIHT TG1 AT |

ag ara faega v & fa w1 S9aAT
fear v 8 1 o TSETOEw S A 98 w1
cFamIaamFze @z T A
TaE TE A T g @ fae am
Hiz § 41T 9T & | qg TSI IAAT AT
qITE N

st awrafa @ ag 9% 78 7T )

off e @ feg wafee : oo 7 A
Fgl, AfHT AT o ¥ wr & fw
AqMT A FIE €T AT TG Y, AfET
ST ®T ST I qATE HY T A ag ST A
Bl Y @ T T | 98 @i 9T &
2 za faT a8 gare der w9 g 1 AT
Ug WOA &l g fF St o9 w19 A
g ST & 9 7 fwur Sra, 99 a7
AR TS g AT FT ATy, AfET
TG FE AT AT TG T FATH TG & |
OF qOF W AW G T, e
AT T HEAT AT | A g A Ay
Frageasi A1 fF Slesaaqud ) a3
ST ¥ DI T8 & 5 fog ag gl
g fF g ool @ed a1 gad
aa & 9 9 FAT AT § oo Tt
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[*r e fag gt
AT ST A AT FIEW F &7 AT T
AT & gadr g fF g widt A
frT Sft # st % fear &, afew =7
qT TAT & | FHG qUET 7 gATRHEadT
qle oTF Fivred sfaxr ofr &7 far &)
SHRI GODEY MURAHARI (Uttar
Pradesh) : Mr. Chairman, Mr. S N.
Mishra has written to you that he has
formed a group. (Interruptions) Please
keep quiet; there must be some sense in
this House; you have always been shout-
ting from there. Now, Sir, I have one
submission to make to you. Mr. S. N.
Mishra wanted a separate seat; he has
informed you that he has formed a
separate group, I am not concerned
what group it is; it may be the Congress
group or it may be some kind of dissi-
dent group. As things stand at present,
that is the biggest group in the Opposi-
tion. Therefore he is entitled to sit in
a separate seat. Due to certain adminis-
trative difficulties you are not able to
allot him a seat. So I would request
you that in your own discretion you
can allow him to speak from that seat

pending final allotment, That is the only
solution.

=+t TR 2 T2 3T SHHUT |
Jq @TET ATE FHHEI ag 2 for A of
7g |1 T8I & | AR AR FT T ggF
g AT | AT A AT JE@IE | A A
qT AT F T gAg qor fF & wi 48 7
FIF & T ooy A fgest § formaman a7 1
ST H AT T Al F I¥ IaT I GF
AT | uF &9 fF 98 e gy @ g Ay
H &gt 9% 7 *NwET At agt sy o,
e WTW A& g F ST & Ay @7 wre
Fgt & S = oA &7 agf ¥ S
¥ fd oy Foes R &1 Wy awt
¥ F4 O gEdr N F oo ¥ ST
T F e d g a3 ? A
CIT AT AGH § | AT WG FT AW AL
£ | TeAT AT #t agi R A die e
T ? G A a-E ¥ IF A S T /T
fer ! o & 97 oW Ayt ¥ g )
I ATy A fF fex o wranet
g A et oft & forg oy ww v ag
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wiawT qrdf #Y § % @ AT 9% )
aTq FY ETfWT R AT A @RI T A
JBAT AT g T | F fAaR w'w fF
s a% fast St w1 T gane g i I
g qaqF 9 &I qgr & A & AT a7
Aferd g1 AT | ST § A TG
AT AT T ?

SHRI CHANDRA SHEKHAR (Ultar
Pradesh) : Sir, I think there is some
point in what Mr. Rajnarain says. If
any hon, Member wants a seat in the
Opposition, his right should be recog-
nised in this House, If Mr. S. N. Mishra
finds himself more comfortable in the
cormpany of Jan Sangh and the Swatan-
tra Party, you should give him a chance
to speak from that side.

And it is not for the first time. Many
a time Members have been allowed to
speak from other seats, which were not
their seats. I have enjoyed that privi-
lege once, In the last session I spoke
from the front benches sitting, The
only question under dispute is this; as
long as the group of Mr, Mishra is not
recognised, or your decision has not
been there, the precedent should not
be changed. Mr. Dahyabhai Patel should
get the first priority; his Opposition
Group should get the first priority. And
Mr. Mishra, as a notable parliamenta-
rian and also as contending to be the
leader of a separate group now, should
be given a chance after the recognised
Group Leaders have felicitated the
Chairman. If you so choose, he may be

" allowed to sit there.

SHRI BHUPESH GUPTA : In any
event he could not be given the seat
earmarked for the Deputy Chairman of
the House. He could be given, if at all,
only the seat presently occupied by Mr.
Dahyabhaj Patel. Therefore, in no case
Mr. Mishra could be there.

»f srerva s avd (R e
T AT FY TGN | TF qGE H4 q7A A
water gafed w0 Ag & 99 TEEs
AR

(Interruptions.)

SHRI C. D, PANDE (Uttar Pra-
desh) : Sir, at a moment such as these
technical questions are raised. Even
about the technical question I, this
morning, asked the Secretariat where I
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should sit. In act I went there and
asked them. Bu they said that they had
not been able to make the arrangements
for us, We do 10t want to sit here but
we are forced tc¢ sit here; our seats are
there, but because your office has not
been able to nake the arrangement
overnight they Fave asked for some
time. Now, eitier adjourn the House,
or else I will go and sit there and every-
body will follow But we cannot allow
that Mr. Mishra will not speak from

Allot nent

there. He should be there and speak
from there.
SHRI MOIANLAL  GAUTAM

«{Uttar Pradesh) : Sir, I am very sorry
that this point « f order has been raised
at this juncture. But I am still doubtful,
after you have given the ruling, that a
person can spea : only from the seat that
1s allotted to h m, (Interruptions)., Am
I to understand that this motion, which
has been movel by Mr. K, K. Shah
from the place, which was occupied by
Mr. Hathi till 1 ow, is in order? (Inter-
ruptions), Sir, that seat was occupied by
Mr, Hathi. Aia I to understand that
that seat has be:n allotted to Mr. K. K.
‘Shah?

HON. MEM IERS : Yes,

SHRI MOHANLAL GAUTAM : Am
1 then to under-tand that you have been
kind enough to allot only one seat and
have not been able to allot other seats
for us because of shortness of time or
anything? My s 1ggestion is that this un-
seemly discussion and controversy at
this juncture should not have been there,
and I think that the only honourable
course for you at this juncture is (o
adjourn the House,

HON, MEMBERS : No, no.

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Mr., Chairman, at the
moment thc House is transacting the
business of felicitating the Chairman.
Now, Mr, Chairman, there is a recog-
nised practice s far as felicitations are
concerned, First the Leader of the
House speaks, Then speaks the Mem-
ber who comniands the second largest
group in the douse. Thereafter it is
followed by otaier leaders of the oppo-
sition. Now you have got the intimation
from Mr. S. W. Mishra and forty-six
other Members that they want to form
a group and thiat they have allotted
seats in the opj osition, According to the
established pructice in the matter of
felicitations, af'er Mr. K. K. Shah, the
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Leader of the House, has spoken, the
Leader, who occupies the second posi-
tion as far as other parties are concern-
ed, has to be called. Thereafter it is to
be followed by other leaders and mem-
bers of other parties. Therefore, all this
controversy is unseemly. Now you must
call the leader of the second largest
group, and thereafter others, and let us
continue with the felicitations in a
graceful and dignified manner befitting
the status of the Rajya Sabha. At the
moment no point of order and no con-
troversy is called for.

SHRI RAINARAIN : Either adjourn
the House or suspend the rules.

amyx fag & & A & fr grew A
gew Ffwd o frawmEdr @ awdT
Ffser |

SHRI BHUPESH GUPTA : May I
make a request? You please waive the
rule and allow the photographers to take

photographs of these hon. Members
sitting on the floor.

(Interruptions)

SHRI RAJNARAIN : Adjourn the
House,

of; FTF THIE TEE . FAT T qIF
#Y HAlaT & | qEA ¥ WA WA G g
T =nfgm

SHRI C, D. PANDE : Either we have

the floor, or you adjourn the House
NOW.

HON. MEMBERS: Adjourn the
House.

SHRI K, CHANDRASEKHARAN
(Kerala) : Waive the rule; do not ad-
journ the House.

SHRI T. V. ANANDAN (Tamil-

nadu) : Adjourn the House.

SHRI RAINARAIN:
motion,

fraw & AaTfrs 98 WO AT awar
¥ T IEAT qF A=A AfAF AR A9T

g% AT FUH |
SHRI NIREN GHOSH (West Ben-
gal) : Give a ruling, Sir.

There is a
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Y TAAAEN : { AOT qF FHAT
ARATE | ARTFLQIE !

MR, CHAIRMAN : I have an appeal
to make to the hon. Members and it is
this. It is true that the seats have not
yvet been allotted but then the time to
make the arrangement was noi sufficient.
Administratively it was impossible, As
I got the information in the night, near
about midnight, it was impossible,

SHRI S. N. MISHRA : The intima-
tion was given at 9 o’clock or so last
night.

MR. CHAIRMAN : It was impossible
at 10 o'clock and 9 o'clock, Still 1
called my Secretary immediately, and
my Secretary informed the hon. Mem-
bers that it might take about a week
before the seats are reallotted. (Interrup-
tions) And that was agreed to.

HON. MEMBERS : No, no.

MR. CHAIRMAN: It was not
agreed that Mr, S, N. Mishra would
occupy the seat as he has done. (Inter-
ruptions) Please listen. I appeal to the
House.

SHRI BHUPESH GUPTA : We are
not prepared to allow him. You give
the ruling, Is this the way? Suppose I
defy you . . .

(Interruptions.)

AN HON. MEMBER : You always
defy.

(Interruptions.)

MR. CHAIRMAN : Please sit down;
I am standing.

If the House agrees, if the hon
Members have no objection to Mr; S. N,
Mishra addressing from there I would
waive the rule. Otherwise T am not
going to waive the rule. Everyone must
speak from his seat and obey ihe rule.

SHRI BHUPESH GUPTA : Sir, on
a point of order, There is a procedure
for waiving the rule.

SOME HON. MEMBERS : If you do
;mt allow him to speak we won't
et ...

(Interruptions.)

AN HON. MEMBER : You adjourn
the House.
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MR, CHAIRMAN : Everyone who
came to see me said he would sit in his
seat,

(Interruptions)

SHRI BHUPESH GUPTA : Let Mr.
Dahyabhai take hig seat first and then let
them ask for permission.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) May I
request. ..

SOME HON. MEMBERS : No, no.
We would not let .

SHRI K. K, SHAH : We are felici-
tating the Chairman and the importance
of the occasion is such that all diffe-
rences should be sunk. The only
point . . .

(Interruptions) Kindly listen. (Interrup-
tions.)

MR. CHAIRMAN : 1 adjourn the
House till 2.00 o’clock.

The House then adjourned
at fifty-four minutes  past
twelve of the clock till two of
the clock.

The House reassembled after lunch
at two of the clock, The Vice-CHAIR-

MAN (SHRI M. P, BHARGAVA) in the
Chair,
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA) : I have to in-
form Members that the Chairman is
considering the question of the seating
arrangement of the House and for that
he wants one hour’s time, Therefore,
the House is adjourned up to 3 .M.

The House reassembled at three of
the clock, Mr. Chairman in the Chair.

MR. CHAIRMAN: I have to
announce that thirty-six hon, Members
asked to arrange for their seats on the
Opposition side. During the adjourn-
ment arrangement has been made about
the seats for the leaders. It has also
been arranged that by tomorrow arrange-
ment will be made for the allotment of
other seats, It appears that there is no
objection to the seats having been
allotted the leaders today who have been:
informed. Mr. S N. Mishra will now
speak from the seat newly allotted.



